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(Fifth Lok Sabha) on Nava J 
Dockyard ExpanaioD Scheme-
MiDiatry of Defence. 

(10) Forty--seventh Report on Action 
Taken by Government on the 
recommendations of the Com-
mittee contained in tbe ir Two 
Huadred and Ninth Report 
(Fifth Lok Sabha) relating to 
Export of Leather. 

(II) Fiftieth Report on Action Taken 
by Government on the recom-
mendation. of the Committee 
coatained in their Hundred and 
Seventy-third RepoN (Yd\h Lok 
Sabha) relating to Directorate 
or Advertising and ViNal Put;U. 
city. 

.. ,·u ...... 
COMMITTEE ON PRIVATE 
MEMBI!RS' BILLS AND RESO· 

LUTIONS . 

oil "'" _ "'" (wm): 
[ ~ to pr~ent the Tenth Rrpon of 
the Committtt on Private Memben' 
Bills and Resolutions. 

COMMITfEF. 0:-1 SUBORDI:-IATE 
LEGISLATION 

FOU1l.TH REpORT 

SHRI SOMSATH CHATTERJEE 
(Jadavpur) : I beg to present the Fourth 
Report of tbe Committee on Subordinate 
Lqislation. 

COMMITrEE 0:-1 GOVER:-IMENT 
ASSURANCES 

FIR. ... T REPORT 

SHRI YAGYA DUTT SHARMA 
(Gprdaspur) : I beg to prescot tbe Fint 
~eport or the Committee on Gov~meDt 
A~urances, 

,,'.,hn. 
·PUBLIC SECTOR IRON AND 

STEEL COMPANIES (RESTRUCT-
URING) AND MISCEU-ANEOUS 

PROVISIONS BILL 

THE MINISTER OF STEEL AND 
MISES (SIIRI BIJU PATNAIK), 
I beg -to move for leave to introduce a 
Bill to provide for reat!'Ucturiug of the 
iron and steel companiCl in the public 
sector so as to aeeure better mauagClllent 
and grearer efficiency in their working 
and for matten; connected therewith 
or incidental thereto. 

MR. SPEAKER: Motion moved: 

"That leave be granted to introduce 
a Bill to provide for restructuring 
of the iron and steel oompaniC5 
in the public sector so as to 
secure better management and 
greater ef6cieocy in their wor~ 
and for matten COnnf'Cted there. 
with or incidental thereto," 

SHRI C. M. STEPHEN (IduWI , 
Sir, I oppose the introduction of this 
Bill on fWO grounds, one technical and 
the other substantial. C.oming to that 
t«htdcal aspect, wbile going through 
the Bill I find there are certain provisions 
which provide for delegation of power, e.,. power to alter the conditions of 
service of employeCJ. power to form. 
association of companies. power to 
r~ove diffieultilS, powfi to alter the 
.h~e I~cture of the campaniCJ by 
notification. These, according to me, 
arc delegatory POW('flI but I find thert! is 
no memorandum attached to the Bill. 
which giv~ detail! of the po~n of 
dele1fation contemplated or incorporated 
in the Bill, which i, one of the mandatorY 
provisions. . 

Tben, tbis Bill provides for taking over 
of certain companit"s : it is nol exactly 
taking over, hut companies which are 
today under the management of SAlL 
will become independent compani~, 
directly under the control of the Ministn'. 
But there i, no financial memorandum. 
I do not know. I would like to get some 
light on this point. Is it the contention. 
of the Minister that when these com-
oanies, which were being managed by 
SAIL so far, will he taken over by the 
Ministry, there will be no additional 
expenditure. no additional staff'. nothing 
or that sort? Appareatly, it" will involve 
an additional C'XpCIIditurc. irI whieh cue 
there should be a financial memorandum, 


